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NHRC 

NHRC, India takes suo motu cognisance of the reported death of a boy due to 

injuries inflicted by fellow inmates at a government-run juvenile home in the Majnu 

ka Tila area of Delhi 

Press release 

National Human Rights Commission 

https://nhrc.nic.in/media/press-release/nhrc-india-takes-suo-motu-cognisance-reported-

death-boy-due-injuries-inflicted 

New Delhi: 25th June, 2025 

NHRC, India takes suo motu cognisance of the reported death of a boy due to injuries 

inflicted by fellow inmates at a government-run juvenile home in the Majnu ka Tila area 

of Delhi 

Issued notices to the Delhi Chief Secretary and the Commissioner of Police calling for 

detailed reports on the matter within three weeks 

The report expected to include the Inquest and Post-mortem examination reports, along 

with the final cause of death, as well as the magisterial enquiry report 

The National Human Rights Commission (NHRC), India, has taken suo motu cognisance 

of a media report that a 17-year-old boy, lodged in a government-run juvenile home in 

Majnu ka Tila area of Delhi, died due to injuries inflicted by two of his fellow inmates. 

Reportedly, the physical assault happened on 17th June, 2025. The injured victim was 

rushed to the hospital, where the doctors declared him dead. 

The Commission has observed that the contents of the news report, if true, raise a serious 

violation of the human rights of the victim. Therefore, it has issued notices to the Delhi 

Chief Secretary and the Commissioner of Police calling for detailed reports on the matter 

within three weeks. 

The report is expected to include the Inquest and Post-mortem examination reports along 

with the final cause of death, as well as the magisterial enquiry report. 
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NHRC 

एनएचआरसी, भारत ने दिल्ली के मजनू का टीला इलाके में एक सरकारी दकशोर गृह में साथी 

कैदियो ों द्वारा चोट पहुँचाने के कारण एक लड़के की कदथत मौत का स्वतः  सोंज्ञान दलया 

पे्रस विज्ञप्ति 

राष्ट्र ीय मानि अविकार आयोग 

https://nhrc.nic.in/media/press-

release/%E0%A4%8F%E0%A4%A8%E0%A4%8F%E0%A4%9A%E0%A4%86%E0%A

4%B0%E0%A4%B8%E0%A5%80-

%E0%A4%AD%E0%A4%BE%E0%A4%B0%E0%A4%A4-%E0%A4%A8%E0%A5%87-

%E0%A4%A6%E0%A4%BF%E0%A4%B2%E0%A5%8D%E0%A4%B2%E0%A5%80-

%E0%A4%95%E0%A5%87-%E0%A4%AE%E0%A4%9C%E0%A4%A8%E0%A5%82-

%E0%A4%95%E0%A4%BE-%E0%A4%9F%E0%A5%80%E0%A4%B2%E0%A4%BE-

%E0%A4%87%E0%A4%B2%E0%A4%BE%E0%A4%95%E0%A5%87-

%E0%A4%AE%E0%A5%87%E0%A4%82-%E0%A4%8F%E0%A4%95-

%E0%A4%B8%E0%A4%B0%E0%A4%95%E0%A4%BE%E0%A4%B0%E0%A5%80-

%E0%A4%95%E0%A4%BF%E0%A4%B6%E0%A5%8B%E0%A4%B0-

%E0%A4%97%E0%A5%83%E0%A4%B9-%E0%A4%AE%E0%A5%87%E0%A4%82-

%E0%A4%B8%E0%A4%BE%E0%A4%A5%E0%A5%80 

नई विल्ली: 25 जून, 2025 

एनएचआरसी, भारत ने विल्ली के मजनू का टीला इलाके में एक सरकारी वकशोर गृह में साथी कैवियोों द्वारा 

चोट पहुँचाने के कारण एक लड़के की कवथत मौत का स्वतः  सोंज्ञान वलया 

विल्ली के मुख्य सवचि और पुवलस आयुक्त को नोवटस जारी कर तीन सिाह के भीतर मामले पर विसृ्तत 

ररपोटट माोंगी गई 

ररपोटट में मृतु्य के अोंवतम कारण के साथ-साथ इनके्वस्ट ररपोटट और पोस्टमाटटम ररपोटट साथ ही मवजस्टर ेट जाोंच 

ररपोटट शावमल होने की अपेक्षा है 

राष्ट्र ीय मानि अविकार आयोग (एनएचआरसी), भारत ने एक मीविया ररपोटट का स्वतः  सोंज्ञान वलया है वजसमें 

कहा गया है वक विल्ली के मजनू का टीला इलाके में एक सरकारी वकशोर गृह में बोंि 17 िर्षीय एक लड़के 

की उसके िो साथी कैवियोों द्वारा चोट पहुँचाने के कारण मृतु्य हो गई। ररपोटट के अनुसार, शारीररक हमला 

17 जून, 2025 को हआ था। घायल पीवड़त को अस्पताल ले जाया गया, जहाुँ िॉक्टरोों ने उसे मृत घोवर्षत कर 

विया। 

आयोग ने पाया है वक यवि समाचार ररपोटट की सामग्री सत्य है, तो पीवड़त के मानि अविकारोों का गोंभीर 

उल्लोंघन है। इसवलए, इसने विल्ली के मुख्य सवचि और पुवलस आयुक्त को नोवटस जारी कर तीन सिाह 

के भीतर मामले पर विसृ्तत ररपोटट माोंगी है। 
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ररपोटट में मृतु्य के अोंवतम कारण के साथ-साथ इनके्वस्ट ररपोटट और पोस्टमाटटम ररपोटट के साथ मवजस्टर ेट जाोंच 

ररपोटट शावमल होने की अपेक्षा है। 

***** 
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Hindu 

NHRC issues notice to govt. over juvenile home death 

https://www.thehindu.com/news/cities/Delhi/nhrc-issues-notice-to-govt-over-juvenile-

home-

death/article69736790.ece#:~:text=The%20National%20Human%20Rights%20Commis

sion,two%20of%20his%20fellow%20inmates. 

Published - June 26, 2025 12:27 am IST - New Delhi 

The Hindu Bureau 

The National Human Rights Commission (NHRC) on Wednesday issued notice to the 

Delhi government over the death of a 17-year-old boy, lodged in a government-run 

juvenile home in Majnu ka Tila area. The victim allegedly died due to injuries inflicted by 

two of his fellow inmates. 

The physical assault reportedly happened on 17th June, 2025. The injured victim was 

rushed to the hospital, where the doctors declared him dead. 

Observing that the incident raises serious violation of the human rights of the victim, the 

Commission issued a noticesto the Delhi Chief Secretary and the Commissioner of Police 

calling for detailed reports on the matter within three weeks. 

The report is expected to include the inquest and post-mortem examination reports along 

with the final cause of death, as well as the magisterial enquiry report. 
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UNI 

NHRC notice to Delhi CS, CP for juvenile’s death in shelter home 

https://www.uniindia.com/nhrc-notice-to-delhi-cs-cp-for-juvenile-s-death-in-shelter-

home/india/news/3498982.html 

India Posted at: Jun 25 2025 6:03PM 

New Delhi, June 25 (UNI) The National Human Rights Commission (NHRC) today said 

that it has sought a detailed report from Delhi Chief Secretary and the Commissioner of 

Police in a teenager’s death due to injuries reportedly inflicted by fellow inmates at a 

government-run juvenile home in the city. 

Taking a suo motu cognisance, it has called for a detailed report on the matter within 

three weeks. 

“The report is expected to include the Inquest and post-mortem examination reports, 

along with the final cause of death, as well as the magisterial enquiry report,” said the 

NHRC in a statement here. 

The NHRC noted that, as per the report, the 17-year-old boy, lodged in a government-run 

juvenile home in Majnu ka Tila area of Delhi, died due to injuries inflicted by two of his 

fellow inmates. Reportedly, the physical assault happened on 17th June, 2025. The 

injured victim was rushed to the hospital, where the doctors declared him dead. 

The Commission said that if the contents of the news report, if true, raise a serious 

violation of the human rights of the victim. 

UNI AJ GNK 
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Statesman 

NHRC seeks detailed report on 17-year-old’s murder at Delhi juvenile home 

The National Human Rights Commission (NHRC) has issued notices to the Delhi Chief 

Secretary and the Commissioner of Police calling for detailed reports on the alleged 

murder of a 17-year-old boy in a government-run juvenile home in the Majnu ka Tila area 

of Delhi. 

https://www.thestatesman.com/cities/nhrc-seeks-detailed-report-on-17-year-olds-

murder-at-delhi-juvenile-home-1503449590.html 

Statesman News Service | New Delhi | June 25, 2025 6:04 pm 

The National Human Rights Commission (NHRC) has issued notices to the Delhi Chief 

Secretary and the Commissioner of Police calling for detailed reports on the alleged 

murder of a 17-year-old boy in a government-run juvenile home in the Majnu ka Tila area 

of Delhi. 

The NHRC took suo motu cognisance of media reports that a 17-year-old boy, lodged in 

a government-run juvenile home of the national capital died due to injuries inflicted by two 

of his fellow inmates, and issued notices to the authorities concerned, asking them to 

submit their reports within the next three weeks, an official release said. 

The incident occurred on June 17, and the victim, after he was rushed to the hospital, 

was declared dead upon arrival by the doctors. 

The victim was detained at the Hauz Khas police station as one of the accused in an 

attempted murder case before being put in the juvenile home. 

The juvenile home inmate was killed in a scuffle over a dispute over bathing in the 

washing zone. The inmates involved in the attack on him have been booked under 

Sections 302 (punishment for murder) and 34 (joint liability) of the IPC by the Police. 

Also, an inquiry into the matter is being conducted by the Judicial Magistrate First Class 

(JMFC). 

A case under Section 103(1) (Punishment for murder) of the BNS has also been 

registered at the Timarpur Police Station. 
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Devdiscourse 

Tragedy Strikes: Teen Allegedly Beaten to Death at Delhi Juvenile Home 

The NHRC has stepped in after a 17-year-old boy was allegedly beaten to death in a 

juvenile home in Majnu Ka Tila, Delhi. A scuffle over bathroom access led to the tragedy. 

Reports are requested within three weeks to address possible human rights violations. 

https://www.devdiscourse.com/article/headlines/3481567-tragedy-strikes-teen-allegedly-

beaten-to-death-at-delhi-juvenile-home 

Devdiscourse News Desk | Updated: 25-06-2025 19:33 IST | Created: 25-06-2025 19:33 

IST 

The National Human Rights Commission (NHRC) has expressed concern following 

reports of a 17-year-old boy allegedly beaten to death at a government-run juvenile home 

in Delhi's Majnu Ka Tila area. On Wednesday, the NHRC took suo motu cognisance of 

the situation and has called for comprehensive reports from Delhi's Chief Secretary and 

the Commissioner of Police within three weeks. 

The alleged incident, which took place on June 17, reportedly involved a dispute over 

access to the bathroom, escalating into a violent altercation among the juveniles. The 

victim, who sustained critical injuries, died shortly after being rushed to the hospital. 

In response to what may be a serious violation of human rights, the NHRC has demanded 

that the submitted reports include essential documents such as the inquest report, post-

mortem results, and a magisterial enquiry report to ensure transparency and establish 

accountability. Meanwhile, police have charged the accused juvenile with murder, while 

the deceased had been previously charged with attempted murder. 

(With inputs from agencies.) 

DEVDISCOURSE, Online, 26.6.2025
Page No. 0, Size:(0)cms X (0)cms.

https://www.devdiscourse.com/article/headlines/3481567-tragedy-strikes-teen-allegedly-beaten-to-death-at-delhi-juvenile-home
https://www.devdiscourse.com/article/headlines/3481567-tragedy-strikes-teen-allegedly-beaten-to-death-at-delhi-juvenile-home


Janta Se Rishta 

NHRC ने दिल्ली के बाल सुधार गृह में दकशोर की मौत का स्वतः  संज्ञान दलया 

https://jantaserishta.com/delhi-ncr/nhrc-takes-suo-motu-cognizance-of-death-of-

juvenile-in-delhi-juvenile-home-4106692 

Gulabi Jagat25 June 2025 7:46 PM 

New Delhi, नई दिल्ली: राष्ट्र ीय मानवादिकार आयोग (एनएचआरसी) ने बुिवार को यहाां मजनू का टीला 

इलाके में एक सरकारी दकशोर गृह में 17 वर्षीय एक लड़के की कदित तौर पर पीट-पीटकर हत्या करने के 

सांबांि में मीदिया ररपोटों का स्वत: सांज्ञान दलया और दिल्ली के मुख्य सदचव और पुदलस आयुक्त को तीन 

सप्ताह के भीतर व्यापक ररपोटट प्रसु्तत करने का दनिेश दिया। 

यह घटना कदित तौर पर 17 जून को घदटत हुई िी, जब शौचालय का उपयोग करने को लेकर हुए झगडे़ 

के िौरान िो अन्य कैदियोां द्वारा कदित रूप से हमला कर दकशोर को गांभीर चोटें आईां िी ां। पुदलस के 

अनुसार, यह झगड़ा शौचालय में जाने को लेकर हुआ िा। पीदड़त नहाने गया िा, तभी उसका िूसरे दकशोर 

से दववाि हो गया, दजसके बाि दहांसक झड़प हुई और इसमें िूसरा कैिी भी शादमल हो गया। घायल लड़के 

को अस्पताल ले जाया गया, जहाां उसे मृत घोदर्षत कर दिया गया। कदित दहरासत में हुई दहांसा के जवाब में, 

एनएचआरसी ने दिल्ली के मुख्य सदचव और पुदलस आयुक्त को नोदटस जारी कर तीन सप्ताह के भीतर 

दवसृ्तत ररपोटट िेने का दनिेश दिया है। 

आयोग ने इस बात पर जोर दिया है दक यह घटना मानवादिकारोां का गांभीर उल्लांघन हो सकती है। 

एनएचआरसी ने आगे दनिेश दिया है दक प्रसु्तत ररपोटट में जाांच ररपोटट, पोस्टमाटटम परीक्षा के दनष्कर्षट, मृतु्य 

का प्रमादित दचदकत्सा कारि और मदजस्टर ेट जाांच ररपोटट शादमल होनी चादहए तादक जवाबिेही दनिाटररत की 

जा सके और पारिदशटता सुदनदित की जा सके। इस बीच, पुदलस ने भारतीय न्याय सांदहता (बीएनएस) की 

सांबांदित िाराओां के तहत मामला िजट कर दलया है। आरोपी दकशोरोां में से एक पर हत्या का मामला िजट 

दकया गया है, जबदक मृतक लड़के पर पहले भी हत्या के प्रयास का आरोप लगाया गया िा। 
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In Samachar 

NHRC ने दिल्ली के मजनू का टीला के्षत्र में एक सरकारी दकशोर गृह में साथी कैदियो ों की मारपीट 

से चोटो ों के कारण एक लड़के की कदथत मौत पर स्वतः  सोंज्ञान दलया 

https://insamachar.com/nhrc-takes-suo-motu-cognizance-of-the-alleged-death-of-a-boy-

due-to-injuries-sustained-from-assault-by-fellow-inmates-at-a-government-juvenile-

home-in-majnu-ka-tila-area-of-delhi/ 

 Editor  Posted on 25 जून 2025 

देश के राष्ट्र ीय मानवाधिकार आयोग (एनएचआरसी) ने उस मीधिया ररपोर्ट पर स्वतः  संज्ञान धिया है धजसमें 

धदल्ली के मजनू का र्ीिा के्षत्र में सरकारी धकशोर सुिार गृह में बंद 17 वर्षीय एक धकशोर की उसके दो 

साथी कैधदयो ंसे मारपीर् में चोर्ो ंके कारण मौत हो गई। कधथत तौर पर, शारीररक हमिा 17 जून, 2025 

को हुआ था। घायि पीध़ित को अस्पताि िे जाया गया, जहां िॉक्टरो ंने उसे मृत घोधर्षत कर धदया। 

आयोग ने कहा है धक अगर समाचार ररपोर्ट सच है, तो यह पीध़ित के मानवाधिकारो ंका गंभीर उलं्लघन है। 

इसधिए आयोग ने धदल्ली के मुख्य सधचव और पुधिस आयुक्त को नोधर्स जारी कर तीन सप्ताह के भीतर 

मामिे पर धवसृ्तत ररपोर्ट मांगी है। 

ररपोर्ट में मौत के असि कारण और मधजस्ट्रर यि जांच ररपोर्ट के साथ-साथ जांच और पोरमार्टम ररपोर्ट के 

भी शाधमि होने की उम्मीद है। 
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Univarta 

एनएचआरसी ने किशोर िी मौत पर मुख्य सकचव, पुकिस आयुक्त िो नोकिस जारी किया 

https://www.univarta.com/nhrc-issues-notice-to-chief-secretary-police-commissioner-

over-teenager-s-death/india/news/3499072.html 

भारत Posted at: Jun 25 2025 7:56PM 

नयी दिल्ली 25 जून (वाताा) राष्ट्र ीय मानवादिकार आयोग (एनएचआरसी) ने सरकारी दकशोर सुिार गृह में 

एक दकशोर की मौत पर स्वतः  संज्ञान लेकर दिल्ली के मुख्य सदचव और पुदलस आयुक्त को नोदिस जारी 

कर ररपोिा मांगी है। 

आयोग ने मीदिया ररपोिा पर आज स्वतः  संज्ञान दलया, दजसमें दिल्ली के मजनू का िीला के्षत्र में सरकारी 

दकशोर सुिार गृह में बंि 17 वर्षीय एक दकशोर की उसके िो साथी कैदियो ंसे मारपीि में गंभीर चोि आने 

के कारण मौत हो गई थी। 
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New India Express 

NHRC notice to Odisha government over `social boycott’ of woman’s family after 

inter-caste marriage 

The villagers reportedly demanded a "purification ritual" if the family of the woman wanted 

to be accepted back into the community. 

https://www.newindianexpress.com/states/odisha/2025/Jun/25/nhrc-notice-to-odisha-

government-over-social-boycott-of-womans-family-after-inter-caste-marriage 

PTI | Updated on:  26 Jun 2025, 12:22 am 

2 min read 

NEW DELHI: The NHRC on Wednesday said it has issued notice to the Odisha 

government over reports that the family of a woman was allegedly subjected to a social 

boycott by villagers after her marriage to a man from a different caste in Rayagada district. 

The villagers reportedly demanded a "purification ritual" if the family of the woman wanted 

to be accepted back into the community. 

They were threatened with an "indefinite boycott" in case they refused to comply with the 

ritual, the National Human Rights Commission said in a statement. 

The NHRC has taken "suo motu cognisance of a media report that the family of a woman 

from a Scheduled Tribe community was subjected to a social boycott by the villagers after 

her marriage to a man belonging to a Scheduled Caste in Rayagada district of Odisha," 

it said. 

The Commission has observed that the content of the news report, if true, raises serious 

issues of violation of the human rights of the victims. 

Therefore, it has issued a notice to the chief secretary of the government of Odisha, 

seeking a detailed report in two weeks. 

According to the media report carried on June 21, the members of the family of the woman 

reportedly succumbed to the diktat of the villagers, and as a part of the ritual, the "heads 

of 40 members of her family were tonsured", the statement said. 

In a separate statement, the NHRC said it has taken suo motu cognisance of a media 

report that "a 17-year-old boy, lodged in a government-run juvenile home in Majnu ka Tila 

area of Delhi, died due to injuries inflicted by two of his fellow inmates". 

The physical assault reportedly happened on June 17. 

He was rushed to a hospital, where the doctors declared him dead, it said. The 

Commission has observed that the content of the news report, if true, raises a serious 

violation of the human rights of the victim. Therefore, it has issued notices to the Delhi 
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chief secretary and the commissioner of police, seeking a detailed report in three weeks, 

the statement said. 

The report is expected to include the inquest and postmortem examination reports along 

with the final cause of death, as well as the magisterial inquiry report. 

In another statement on Wednesday, the NHRC said it has taken "suo motu cognisance 

of a media report revealing the death of three prisoners in custody of the state, in 

Varanasi, Uttar Pradesh, one after the other on 15th and 16th June". 

Reportedly, a male doctor and a woman prisoner lodged in the district jail died due to 

illness, whereas another lodged in the Central Jail of Varanasi died due to heart attack, it 

said. 

The Commission has observed that the content of the news report, if true, raises serious 

issues of violation of human rights. 

Therefore, it has issued notices to the director general of prisons and the commissioner 

of police, Varanasi, seeking a detailed report in two weeks, the statement said. 

The report is expected to include the inquest and postmortem details, along with initial 

health screening reports of all three prisoners as well as the magisterial inquiry report, it 

said. 
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Hindu 

NHRC issues notice to Odisha government over social boycott of tribal woman 

Commission seeks report within two weeks after family forced to undergo ‘purification’ 

ritual following inter-caste marriage in Rayagada district 

https://www.thehindu.com/news/national/odisha/nhrc-issues-notice-to-odisha-

government-over-social-boycott-of-tribal-woman/article69736841.ece 

Published - June 25, 2025 09:59 pm IST - New Delhi 

The Hindu Bureau 

The National Human Rights Commission (NHRC) on Wednesday (June 25, 2025) issued 

a notice to the Odisha Government regarding the reported social boycott of a woman from 

a Scheduled Tribe community after her marriage to a man belonging to a Scheduled 

Caste. 

The incident, which took place in Rayagada district, allegedly involved pressure from local 

villagers demanding that the woman’s family undergo a ‘purification’ ritual in order to be 

accepted back into the community. Reports suggest that the family was threatened with 

an indefinite boycott if they refused to comply. 

According to the complaint, the woman’s family ultimately acquiesced to the villagers’ 

demand. As part of the ritual, the heads of 40 family members were reportedly tonsured. 

“The Commission has observed that the contents of the news report, if true, raise serious 

issues of violation of the human rights of the victims. Therefore, it has issued a notice to 

the Chief Secretary, Government of Odisha, calling for a detailed report on the matter 

within two weeks,” the NHRC said in an official communication. 
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Hindustan Times 

NHRC seeks report from Odisha govt on social boycott threat to tribal family 

https://www.hindustantimes.com/india-news/nhrc-seeks-report-from-odisha-govt-on-

social-boycott-threat-to-tribal-family-101750856170272.html 

PTI | Jun 25, 2025 06:26 PM IST 

NHRC seeks report from Odisha govt on social boycott threat to tribal family 

Bhubaneswar, The National Human Rights Commission on Wednesday sought a report 

from the Odisha government about the alleged social boycott threat on a tribal family after 

a female member of it married a man belonging to a scheduled caste in Rayagada district. 

The NHRC in a release said that it was reported that the villagers demanded a purification 

ritual if the family of the woman wanted to be accepted back into the community. They 

were threatened with an indefinite boycott in case they refused to comply with the diktat. 

Inter-caste marriages are traditionally prohibited in Rayagada tribal community, and 

marrying outside the caste is considered taboo. 

Taking suo motu cognisance of a media report in this regard, the NHRC issued a notice 

to the chief secretary calling for a detailed report within two weeks. 

The Commission has observed that the contents of the news report, if true, raise serious 

issues of violation of the human rights of the victims. 

According to the NHRC, the June 21 media report said members of the woman's family 

succumbed to the diktat of the villagers, and as a part of the ritual, the heads of 40 

members of her extended family were tonsured. 

Sources said that the incident took place on June 19 at Baiganaguda village in Gorakhpur 

gram panchayat under Kashipur block. The matter came to light after a video of the ritual, 

showing men with tonsured heads, went viral on social media. 

PTI, however, could not independently verify the authenticity of the video. 

The woman, belonging to an ST community, married the SC man against her family’s 

permission, causing resentment in the village. 

Following a village meeting, it was suggested that the male members of the girl’s 

extended family shave their heads and offer sacrifices of goats, chickens and pigs to the 

local deity. 

The woman’s family was allegedly warned of ostracism if they did not follow community 

norms. 

After an inquiry, the Raygada district administration said its officials went to the village 

and met the families. 
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Both the bride’s and groom’s families informed the officials that they had no complaints 

and performed the rituals voluntarily. 

This article was generated from an automated news agency feed without modifications to 

text. 

 

 

 

HINDUSTAN TIMES, Online, 26.6.2025
Page No. 0, Size:(0)cms X (0)cms.



First India 

NHRC takes suo motu cognisance of social boycott of tribal woman’s family in 

Odisha 

https://firstindia.co.in/news/india/nhrc-takes-suo-motu-cognisance-of-social-boycott-of-

tribal-womans-family-in-odisha 

25 Jun-2025 17:16 PM 

By:  FirstIndia 

New Delhi : The National Human Rights Commission (NHRC) of India has taken suo motu 

cognisance of a media report concerning the social boycott of a Scheduled Tribe (ST) 

woman's family in Odisha's Rayagada district after her marriage to a man belonging to a 

Scheduled Caste. 

Terming the reported incident as a serious human rights violation, the NHRC has issued 

a notice to the Chief Secretary of the Government of Odisha, seeking a detailed report on 

the matter within two weeks. 

According to the media report, the villagers enforced a "purification ritual" as a condition 

for the family's reacceptance into the community. 

This ritual allegedly involved the forcible tonsuring of the heads of 40 male family 

members. The family was also reportedly threatened with an indefinite boycott if they 

refused to comply with the villagers' demands. 

The Commission's intervention follows the publication of the media report on June 21. 

The Commission has observed that the contents of the news report, if true, raise serious 

issues of violation of the human rights of the victims and deep-rooted discrimination and 

raise grave concerns about the protection of individual rights and dignity. 

According to the media report, in a shocking case of caste discrimination, 40 members of 

a family in Odisha were forced to shave their heads as part of a 'purification' ritual after a 

woman from the family married a man from a different caste. The incident took place in 

Baiganguda village, located in the Kashipur block of Rayagada district. The woman, who 

belongs to a Scheduled Tribe (ST), had recently married a man from a Scheduled Caste 

(SC) from a nearby village, going against the wishes of the village elders. As a result, her 

family was socially boycotted and pressured to undergo the ritual in order to be accepted 

back into the community. 

 

FIRST INDIA, Online, 26.6.2025
Page No. 0, Size:(0)cms X (0)cms.

https://firstindia.co.in/news/india/nhrc-takes-suo-motu-cognisance-of-social-boycott-of-tribal-womans-family-in-odisha
https://firstindia.co.in/news/india/nhrc-takes-suo-motu-cognisance-of-social-boycott-of-tribal-womans-family-in-odisha


Siyasat 

NHRC notice to Odisha govt after woman’s kin tonsured over inter-caste marriage 

The villagers reportedly demanded a "purification ritual" if the family of the woman wanted 

to be accepted back into the community. 

https://www.siasat.com/nhrc-notice-to-odisha-govt-after-womans-kin-tonsured-over-

inter-caste-marriage-3238376/ 

 Press Trust of India  |   Posted by Tamreen Sultana  |   Published: 25th June 2025 6:29 

pm IST 

New Delhi: The National Human Rights Commission of India (NHRC) on Wednesday, 

June 25, said it has issued a notice to the Odisha government over reports that the family 

of a woman was allegedly subjected to a social boycott by villagers after her marriage to 

a man from a different caste in Rayagada district. 

The villagers reportedly demanded a “purification ritual” if the family of the woman wanted 

to be accepted back into the community. They were threatened with an “indefinite boycott” 

in case they refused to comply with the ritual, the National Human Rights Commission 

said in a statement. 

The NHRC has taken “suo motu cognisance of a media report that the family of a woman 

from a Scheduled Tribe community was subjected to a social boycott by the villagers after 

her marriage to a man belonging to a Scheduled Caste in Rayagada district of Odisha,” 

it said. 

The Commission has observed that the content of the news report, if true, raises serious 

issues of violation of the human rights of the victims. 

Therefore, it has issued a notice to the chief secretary of the government of Odisha, 

seeking a detailed report in two weeks. 

According to the media report carried on June 21, the members of the family of the woman 

reportedly succumbed to the diktat of the villagers, and as a part of the ritual, the “heads 

of 40 members of her family were tonsured”, the statement said. 
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The Hans India 

NHRC takes suo motu cognisance of Odisha family’ head tonsure after inter-caste 

marriage 

https://www.thehansindia.com/news/national/nhrc-takes-suo-motu-cognisance-of-

odisha-familys-head-tonsure-after-inter-caste-marriage-982698 

IANS | 25 June 2025 6:00 PM IST 

HIGHLIGHTS 

The National Human Rights Commission (NHRC) has taken suo motu cognisance of a 

media report that the family of a Scheduled Tribe woman was boycotted socially by the 

villagers after she married a Scheduled Caste man in Odisha. 

New Delhi: The National Human Rights Commission (NHRC) has taken suo motu 

cognisance of a media report that the family of a Scheduled Tribe woman was boycotted 

socially by the villagers after she married a Scheduled Caste man in Odisha.  

Reportedly, the villagers demanded a purification ritual if the family of the woman wanted 

to be accepted back into the community and were threatened with an indefinite boycott in 

case they refused to comply with the ritual. 

The family members of the woman succumbed to the diktat of the villagers, and as a part 

of the ritual, the heads of 40 members of her family were tonsured. 

The incident was reported from Baiganguda village of the Kashipur block of Rayagada 

district. 

Taking note of the news report, the apex human rights body said the contents of the press 

report, if true, raise a serious violation of the human rights of the victims. 

After a video of the family members sitting in a field with their heads shaved went viral on 

social media, the local administration ordered a detailed probe into the matter. A block-

level official was sent to the village to investigate the incident. 

The NHRC issued a notice to the Odisha Chief Secretary and called for a detailed report 

on the matter within two weeks. 

Established under the Protection of Human Rights Act, 1993, the NHRC, an autonomous 

statutory body, is an embodiment of India’s concern for the promotion and protection of 

human rights. Its primary role is to protect and promote human rights, defined as the rights 

relating to life, liberty, equality, and dignity of individuals guaranteed by the Constitution 

or embodied in the International Covenants and enforceable by courts in India. 

The apex human rights body has the power to take suo motu (on its own motion) action 

based on media reports, public knowledge or other sources, without receiving a formal 

complaint of human rights violations. 

HANS INDIA, Online, 26.6.2025
Page No. 0, Size:(0)cms X (0)cms.

https://www.thehansindia.com/news/national/nhrc-takes-suo-motu-cognisance-of-odisha-familys-head-tonsure-after-inter-caste-marriage-982698
https://www.thehansindia.com/news/national/nhrc-takes-suo-motu-cognisance-of-odisha-familys-head-tonsure-after-inter-caste-marriage-982698


Odisha Bytes 

NHRC Issues Notice To Odisha Govt Over Social Boycott Of Tribal Family After 

Inter-Caste Marriage 

https://odishabytes.com/nhrc-issues-notice-to-odisha-govt-over-social-boycott-of-tribal-

family-after-inter-caste-marriage/ 

by OB Bureau  June 25, 2025 in Odisha, Rayagada 

Reading Time: 2 mins read 

Bhubaneswar: Taking suo motu cognisance of a media report about social boycott of the 

family over inter-caste marriage in Odisha’s Rayagada district, the National Human Rights 

Commission (NHRC) has sought a detailed report from the state government 

Reportedly, the villagers demanded a purification ritual if the family of the woman, who 

belongs to Scheduled Tribe (ST), wanted to be accepted back into the community and 

were threatened with an indefinite boycott in case they refused to comply with the ritual. 

The Commission has observed that the contents of the news report, if true, raise serious 

issues of violation of the human rights of the victims. Therefore, it has issued a notice to 

the Chief Secretary of calling for a detailed report on the matter within two weeks, official 

sources said on Wednesday. 

According to the media report, carried on June 21, the members of the family of the 

woman reportedly succumbed to the diktat of the villagers, and as a part of the ritual, the 

heads of 40 members of her family were tonsured. 

It may be noted that, at least 40 members of a tribal woman’s family were forces to tonsure 

their heads as part of a purification ritual after she married a man from a different caste 

at a village in Kashipur area of Rayagada district. 

As per sources, the incident took place at Baiganaguda village under Gorakhpur 

panchayat of Kashipur block in the district on June 19. 

Locals said the cleansing ritual included the sacrifice of goats, chicken, and pigs before 

the local deity as per traditional customs observed by the community. 

Despite opposition from her family and villagers, the woman belonging to a Scheduled 

Tribe (ST) recently married a man from Scheduled Caste (SC) category. Despite 

opposition from her family and villagers, 

Villagers were angry over the inter-caste marriage and held a community meeting that 

mandated the purification ritual to ‘atone’ for the perceived breach of social norms. 

Men of the woman’s extended family were made to perform animal sacrifices and undergo 

the customary head-shaving as an act of penance. The family was reportedly warned of 

potential social ostracism if they refused to comply. 
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The incident triggered widespread after a video of the ritual circulated widely on social 

media. In response, the district administration ordered an investigation by Kashipur block 

development officer (BDO). 
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Devdiscourse 

Caste Conflict in Rayagada: NHRC Probes Social Boycott Threat 

The NHRC has demanded a report from the Odisha government regarding a social 

boycott threat against a tribal family. The incident involved a controversial inter-caste 

marriage, leading to demands for a purification ritual. The NHRC is investigating potential 

human rights violations due to forced rituals and community ostracism. 

https://www.devdiscourse.com/article/headlines/3481741-tragic-end-at-senior-citizens-

home 

Devdiscourse News Desk | Bhubaneswar | Updated: 25-06-2025 18:32 IST | Created: 25-

06-2025 18:32 IST 

The National Human Rights Commission (NHRC) has taken action by requesting a full 

report from the Odisha government about a social boycott threat against a tribal family in 

Rayagada district. This incident arose after a woman from the tribe married a man from 

a scheduled caste, breaking local social norms. 

Traditionally, inter-caste marriages are taboo in this community, leading villagers to 

demand a purification ritual for the family's acceptance. A media report claimed that, 

under pressure, the family's male members had their heads tonsured, sparking NHRC's 

concern over human rights violations. 

The video of the ritual went viral, prompting NHRC's suo motu action. Despite claims that 

the rituals were voluntary, the Commission is scrutinizing the situation to ensure such 

coercive measures are prevented, upholding human rights standards. 
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Asianet News 

ओडिशा:आडिवासी मडिला की िूसरी जाडि के पुरुष से शािी करने पर बवाल, बडिष्कार-शुद्धिकरण 

के नाम पर मुुंिवाया डसर 

https://hindi.asianetnews.com/state/indian-state-news/odisha-tribal-family-nhrc-

investigates-social-boycott/articleshow-dvx3ez1 

Deepakshi Sharma | ANI | Published : Jun 25 2025, 05:54 PM 

2 Min read 

ओडिशा में एक आडिवासी मडिला की िूसरी जाडि के पुरुष से शािी के बाि उसके पररवार का सामाडजक 

बडिष्कार और 'शुद्धिकरण' के नाम पर उनके डसर मुुंिवा डिए गए। NHRC ने इस मानवाडिकार उल्लुंघन 

पर सुंज्ञान डलया िै। 

नई डिल्ली: राष्ट्र ीय मानवाडिकार आयोग (NHRC) ने ओडिशा के रायगढा डजले में एक अनुसूडिि जनजाडि 

(ST) मडिला की अनुसूडिि जाडि के व्यद्धि से शािी के बाि उसके पररवार के सामाडजक बडिष्कार से जुडी 

एक मीडिया ररपोर्ट का स्वि: सुंज्ञान डलया िै। इस घर्ना को गुंभीर मानवाडिकार उल्लुंघन बिािे हुए, NHRC 

ने ओडिशा सरकार के मुख्य सडिव को नोडर्स जारी कर िो िफे्त के भीिर मामले की डवसृ्ति ररपोर्ट माुंगी 

िै। 

मीडिया ररपोर्ट के अनुसार, ग्रामीणोुं ने पररवार को समुिाय में वापस स्वीकार करने की शिट के रूप में एक 

"शुद्धिकरण अनुष्ठान" करवाया। इस अनुष्ठान में कडिि िौर पर पररवार के 40 पुरुष सिस्ोुं के डसर जबरन 

मुुंिवा डिए गए। पररवार को यि भी िमकी िी गई डक अगर वे ग्रामीणोुं की माुंगोुं को निी ुं मानेंगे िो उनका 

अडनडििकालीन बडिष्कार डकया जाएगा। आयोग ने 21 जून को प्रकाडशि मीडिया ररपोर्ट के बाि िस्तके्षप 

डकया। आयोग ने किा िै डक अगर समािार ररपोर्ट की बािें सि िैं, िो यि पीडडिोुं के मानवाडिकारोुं के 

उल्लुंघन और गिरे जड जमाए भेिभाव के गुंभीर मुदे्द उठािी िैं और व्यद्धिगि अडिकारोुं और सम्मान की 

सुरक्षा के बारे में गुंभीर डिुंिाएुं  पैिा करिी िैं। 

मीडिया ररपोर्ट के अनुसार, जाडिगि भेिभाव के एक िौुंकाने वाले मामले में, ओडिशा में एक पररवार के 40 

सिस्ोुं को एक मडिला द्वारा अलग जाडि के पुरुष से शािी करने के बाि 'शुद्धिकरण' अनुष्ठान के ििि 

अपने डसर मुुंिवाने के डलए मजबूर डकया गया। यि घर्ना रायगढा डजले के काशीपुर ब्लॉक के बैगाुंगुिा 

गाुंव में हुई। अनुसूडिि जनजाडि (ST) से िालु्लक रखने वाली मडिला ने िाल िी में पास के एक गाुंव के 

अनुसूडिि जाडि (SC) के एक पुरुष से गाुंव के बुजुगों की इच्छा के डवरुि शािी की िी। निीजिन, उसके 

पररवार का सामाडजक बडिष्कार डकया गया और समुिाय में वापस स्वीकार डकए जाने के डलए उन्हें इस 

अनुष्ठान से गुजरने के डलए मजबूर डकया गया। (ANI) 
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Amar Ujala 

Odisha: अंतरजातीय वििाह के बाद मवहला के पररिार का सामावजक बवहष्कार, NHRC ने 

ओविशा सरकार को भेजा नोविस 

https://www.amarujala.com/india-news/nhrc-issues-notice-to-odisha-govt-over-social-

boycott-of-woman-family-after-inter-caste-marriage-2025-06-26?src=top-subnav-amp 

नू्यज डेस्क, अमर उजाला, नई दिल्ली Published by: िीपक कुमार शमाा Updated Thu, 26 Jun 2025 

01:16 AM IST 

सार 

िेश 

राष्ट्र ीय मानवादिकार आयोग ने अंतरजातीय दववाह के बाि मदहला के पररवार का सामादजक बदहष्कार दकए 

जाने के मामले में ओदडशा सरकार को नोदिस जारी दकया है। आयोग ने मामले में िो सप्ताह में दवसृ्तत 

ररपोिा मांगी है। इसके अलावा, आयोग ने दिल्ली और उत्तर प्रिेश के वाराणसी में चार लोगो ंकी मौत का 

स्वत: संज्ञान लेकर नोदिस जारी कर दवसृ्तत ररपोिा मांगी है।  

दवस्तार 

राष्ट्र ीय मानवादिकार आयोग (NHRC) ने बुिवार को कहा दक उसने ओदडशा सरकार को नोदिस भेजा है। 

यह नोदिस उन ररपोिों पर आिाररत हैं, दजसमें बताया गया है दक ओदडशा के रायगडा दजले में एक मदहला 

ने िूसरी जादत के युवक से शािी की। इसके बाि गांव वालो ंने मदहला के पररवार का सामादजक बदहष्कार 

कर दिया।  

ग्रामीणो ंने कदित तौर पर मांग की है दक अगर मदहला का पररवार समाज में वापस आना चाहता है, तो उसे 

'शुद्धिकरण अनुष्ठान' करना होगा। एनएचआरसी ने कहा दक ग्रामीणो ंने पररवार को िमकी िी है दक अगर 

उन्ोनें यह अनुष्ठान नही ंदकया, तो उन्ें हमेशा के दलए समाज से बदहषृ्कत कर दिया जाएगा। एनएचआरसी 

ने एक मीदडया ररपोिा का स्वत: संज्ञान लेकर कहा दक अगर समाचार ररपोिा की सामग्री सही है, तो यह 

पीद़ितो ंके मानवादिकारो ंके उलं्लघन का गंभीर मुद्दा है। इसदलए ओदडशा सरकार के मुख्य सदचव को 

नोदिस जारी कर िो सप्ताह में दवसृ्तत ररपोिा मांगी है।  

पररवार के 40 लोगो ंने मंुडवा दिए दसर 

एनएचआरसी के बयान में कहा गया है दक 21 जून को आई ररपोिा के मुतादबक, मदहला के पररवार वालो ंने 

कदित तौर पर ग्रामीणो ंके आिेश के आगे घुिने िेक दिए और शुद्धिकरण के नाम पर पररवार के करीब 

40 लोगो ंने दसर मंुडवा दिए।  

एक अन्य मामले में दिल्ली के मुख्य सदचव को नोदिस जारी 

एक अलग बयान में, एनएचआरसी ने कहा दक उसने एक मीदडया ररपोिा का स्वत: संज्ञान दलया, दजसमें 

कहा गया है दक दिल्ली के मजनू का िीला इलाके में एक सरकारी दकशोर गृह में 17 साल के ल़िके की 

उसके िो सादियो ंद्वारा मारी गई चोिो ंके कारण मौत हो गई। यह घिना 17 जून को हुई। उसे अस्पताल ले 
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जाया गया, लेदकन डॉक्टरो ंने उसे मृत घोदित कर दिया। आयोग ने दिल्ली के मुख्य सदचव को इस मामले 

में नोदिस जारी कर तीन सप्ताह में दवसृ्तत ररपोिा मांगी है। ररपोिा में मौत का कारण, मदजस्ट्र ेि की जांच 

ररपोिा, मेदडकल जांच और पोस्ट्मािाम ररपोिा शादमल होनी चादहए। 

वाराणसी में दहरासत में तीन कैदियो ंकी मौत का भी दलया संज्ञान 

एनएचआरसी ने उत्तर प्रिेश के वाराणसी में 15-16 जून को दहरासत में एक के बाि एक तीन कैदियो ंकी 

मौत की खबर का भी स्वत: संज्ञान दलया। ररपोिा के अनुसार, दजला जेल में बंि एक पुरुि डॉक्टर और एक 

मदहला कैिी की बीमारी के कारण मृतु्य हो गई, जबदक वाराणसी की सेंिर ल जेल में बंि एक अन्य कैिी की 

हृियाघात के कारण मृतु्य हो गई। आयोग ने इस मामले में जेल महादनिेशक और वाराणसी के पुदलस 

आयुक्त को नोदिस जारी कर िो सप्ताह में दवसृ्तत ररपोिा मांगी है। ररपोिा में तीनो ंकैदियो ंकी प्रारंदभक 

स्वास्थ्य जांच ररपोिा के साि-साि मदजद्धस्ट्र यल जांच ररपोिा और पोस्ट्मािाम दववरण शादमल होने की उम्मीि 

है। 
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NHRC asks Vimsar for report on herbicide poisoning deaths in 2 dists in 6 years 

https://timesofindia.indiatimes.com/city/bhubaneswar/nhrc-asks-vimsar-for-report-on-

herbicide-poisoning-deaths-in-2-dists-in-6-years/articleshow/122076592.cms 

Jun 26, 2025, 04.03 AM IST 

Sambalpur: National Human Rights Commission (NHRC) on Tuesday asked authorities 

of Vimsar, Burla, to submit a report on the number of cases and deaths caused by 

suspected paraquat dichloride poisoning in Sambalpur and Balangir districts from 2019 

to 2025. 

NHRC had suo motu taken cognisance of a prison inmate's death in 2021, who was first 

taken to Bhima Bhoi Medical College and Hospital in Balangir and later shifted to Vimsar 

where he died. Sources said the prisoner died on Feb 15, 2021 at Vimsar with the post-

mortem report revealing brain haemorrhage as the cause. However, the viscera report 

received this year revealed the presence of paraquat in the liver. This prompted NHRC 

to seek information on how paraquat reached the jail. 

Vimsar superintendent Dr Lalmohan Nayak said, "We will internally find out how many 

admission cases of paraquat poisoning were there from 2019 to 2025, how many were 

cured and how many died. We will provide our own data. The Balangir district's report will 

be submitted by health officials there. As paraquat is used frequently as a herbicide, some 

people are consuming it to kill themselves." 

Officials from Vimsar and NHRC teams had last week visited the jail to find out the 

presence of paraquat and investigate the 2021 death. 

Dr Shankar Ramchandani, assistant professor in Vimsar's medicine department, who has 

conducted a study on patients being admitted for paraquat poisoning, said, "Out of the 

288 patients admitted in Vimsar in 2022, over 200 died. The remaining reports could not 

be provided because the patients either left on their own or were referred to a higher 

hospital." 

Ramchandani said the cause of death of the prisoner can be confirmed by an expert. 

"The prisoner might have ingested paraquat mixed in food cultivated in agricultural fields 

leading to slow poisoning. Paraquat might accumulate in the body over a long time. It 

should be banned," he added. 
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Tribune 

Advocates’ group lodges plaint with NHRC over shaming of accused 

https://www.tribuneindia.com/news/nhrc/advocates-group-lodges-plaint-with-nhrc-over-

shaming-of-accused 

PTI Jammu, Updated At : 03:00 AM Jun 26, 2025 IST 

A group of prominent advocates has lodged a complaint with the National Human Rights 

Commission (NHRC) alleging public shaming and unlawful parade of accused persons 

by the police in Jammu. The complaint was lodged by 11 lawyers led by Nikhil Padha, an 

advocate in the Jammu and Kashmir and Ladakh High Court and founder of Human 

Rights and Harmony. 

It came a day after a man accused of stealing was paraded on the streets of Jammu after 

being garlanded with shoes. Supreme Court lawyers Sonal Gupta and Reetik Jasrotia, 

advocates Namita Chhabra and Padamja Sharma of Delhi High Court, advocate Rameez 

Rena of Patna High Court, advocates Akarshan Magotra and Abrar Hussain of J-K and 

Ladakh High Court and lawyers Lavanya Bhatt, Rishika Chaurasia and Jiya Gupta were 

the other signatories in the complaint, which flagged the public shaming of alleged 

criminals after their arrest in Gangyal on June 11 and in Bakshi Nagar on June 24. 

“We, the advocates enrolled with various courts across India, write to you with grave 

concern and utmost urgency regarding recent events in the Union Territory of Jammu and 

Kashmir wherein police personnel engaged in unconstitutional acts of public shaming and 

parade-like punishments of accused persons. 

“These actions, widely circulated through media and social platforms, constitute a gross 

violation of human rights, the right to dignity and established jurisprudence on custodial 

rights under Indian law,” said the complaint addressed to NHRC Chairperson Justice V 

Ramasubramanian. The advocates said they have observed with collective anguish and 

professional obligation that law enforcement authorities are bypassing constitutional 

safeguards and replacing lawful investigation procedures with performative public 

punishment, leading to irreversible damage to the dignity and fundamental rights of the 

accused persons. 

In Jammu on Tuesday, a suspected thief, linked to a busted gang, was publicly humiliated 

with a garland of shoes and made to sit on the bonnet of a moving police vehicle, 

prompting an official inquiry. 

Meanwhile in Srinagar, Hurriyat Conference chairman Mirwaiz Umar Farooq on 

Wednesday called for punishing all those involved in public humiliation of a suspected 

thief in Jammu. “Is this how Kashmiris will be treated in their own land? Stripped of human 

dignity! Paraded and shamed! Actually it’s a shame on the system and mindset that 

actively participates to humiliate people on the basis of religion and region,” the Mirwaiz 

said in a post on X 
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The Week 

Group of advocates lodges complaint with NHRC over public shaming of accused 

by police in Jammu 

https://www.theweek.in/wire-updates/national/2025/06/25/des85-jk-advocates-

police.html 

PTI Updated: June 25, 2025 21:52 IST 

Jammu, Jun 25 (PTI) A group of prominent advocates has lodged a complaint with the 

National Human Rights Commission (NHRC) alleging public shaming and unlawful 

parade of accused persons by the police in Jammu. 

    The complaint was lodged by 11 lawyers led by Nikhil Padha, an advocate in the 

Jammu and Kashmir and Ladakh High Court and founder of Human Rights and Harmony. 

    It came a day after a man accused of stealing was paraded on the streets Jammu after 

being garlanded with shoes. 

    Supreme Court lawyers Sonal Gupta and Reetik Jasrotia, advocates Namita Chhabra 

and Padamja Sharma of Delhi High Court, advocate Rameez Rena of Patna High Court, 

advocates Akarshan Magotra and Abrar Hussain of J-K and Ladakh high Court and 

lawyers Lavanya Bhatt, Rishika Chaurasia and Jiya Gupta were the other signatories in 

the complaint, which flagged the public shaming of alleged criminals after their arrest in 

Gangyal on June 11 and in Bakshi Nagar on June 24. 

    “We, the advocates enrolled with various courts across India, write to you with grave 

concern and utmost urgency regarding recent events in the Union Territory of Jammu and 

Kashmir wherein police personnel engaged in unconstitutional acts of public shaming and 

parade-like punishments of accused persons. 

    “These actions, widely circulated through media and social platforms, constitute a gross 

violation of human rights, the right to dignity, and established jurisprudence on custodial 

rights under Indian law,” said the complaint addressed to NHRC Chairperson Justice V 

Ramasubramanian. 

    The advocates said they have observed with collective anguish, and professional 

obligation, that law enforcement authorities are bypassing constitutional safeguards and 

replacing lawful investigation procedures with performative public punishment, leading to 

irreversible damage to the dignity and fundamental rights of the accused persons. 

    In a dramatic incident in the heart of Jammu on Tuesday, a suspected thief, linked to 

a busted gang, was publicly humiliated with a garland of shoes and made to sit on the 

bonnet of a moving police vehicle, prompting an official inquiry. 

    A video of the incident, purportedly showing several onlookers cheering the act, 

surfaced online, sparking a debate among social media users, with many questioning the 

legality and ethics of the police action, with some even terming it "jungle raj". 

    Condemning the incident, Jammu SSP Joginder Singh ordered a department inquiry 

into the matter. 

    Singh said the police action was "unprofessional, unbecoming of the members of a 

disciplined organisation", and called for stern action. 
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    "To ascertain the actual facts, a preliminary inquiry is hereby ordered and entrusted to 

the SDPO, City North, Jammu, who will inquire into the matter and submit his findings to 

this office within a week's time," the SSP said in an order. 

(This story has not been edited by THE WEEK and is auto-generated from PTI) 
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News Drums 

Group of advocates lodges complaint with NHRC over public shaming of accused 

by police in Jammu 

https://www.newsdrum.in/national/group-of-advocates-lodges-complaint-with-nhrc-over-

public-shaming-of-accused-by-police-in-jammu-9419666 

Jammu, Jun 25 (PTI) A group of prominent advocates has lodged a complaint with the 

National Human Rights Commission (NHRC) alleging public shaming and unlawful 

parade of accused persons by the police in Jammu. 

The complaint was lodged by 11 lawyers led by Nikhil Padha, an advocate in the Jammu 

and Kashmir and Ladakh High Court and founder of Human Rights and Harmony. 

It came a day after a man accused of stealing was paraded on the streets Jammu after 

being garlanded with shoes. 

Supreme Court lawyers Sonal Gupta and Reetik Jasrotia, advocates Namita Chhabra 

and Padamja Sharma of Delhi High Court, advocate Rameez Rena of Patna High Court, 

advocates Akarshan Magotra and Abrar Hussain of J-K and Ladakh high Court and 

lawyers Lavanya Bhatt, Rishika Chaurasia and Jiya Gupta were the other signatories in 

the complaint, which flagged the public shaming of alleged criminals after their arrest in 

Gangyal on June 11 and in Bakshi Nagar on June 24. 

“We, the advocates enrolled with various courts across India, write to you with grave 

concern and utmost urgency regarding recent events in the Union Territory of Jammu and 

Kashmir wherein police personnel engaged in unconstitutional acts of public shaming and 

parade-like punishments of accused persons. 

“These actions, widely circulated through media and social platforms, constitute a gross 

violation of human rights, the right to dignity, and established jurisprudence on custodial 

rights under Indian law,” said the complaint addressed to NHRC Chairperson Justice V 

Ramasubramanian. 

The advocates said they have observed with collective anguish, and professional 

obligation, that law enforcement authorities are bypassing constitutional safeguards and 

replacing lawful investigation procedures with performative public punishment, leading to 

irreversible damage to the dignity and fundamental rights of the accused persons. 

In a dramatic incident in the heart of Jammu on Tuesday, a suspected thief, linked to a 

busted gang, was publicly humiliated with a garland of shoes and made to sit on the 

bonnet of a moving police vehicle, prompting an official inquiry. 

A video of the incident, purportedly showing several onlookers cheering the act, surfaced 

online, sparking a debate among social media users, with many questioning the legality 

and ethics of the police action, with some even terming it "jungle raj". 
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Condemning the incident, Jammu SSP Joginder Singh ordered a department inquiry into 

the matter. 

Singh said the police action was "unprofessional, unbecoming of the members of a 

disciplined organisation", and called for stern action. 

"To ascertain the actual facts, a preliminary inquiry is hereby ordered and entrusted to 

the SDPO, City North, Jammu, who will inquire into the matter and submit his findings to 

this office within a week's time," the SSP said in an order. PTI TAS SKL ARI 
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Times of India 

NHRC seeks more reports from SP on pregnant woman’s death’ 

https://timesofindia.indiatimes.com/city/bhubaneswar/nhrc-seeks-more-reports-from-sp-

on-pregnant-womans-death/articleshow/122076818.cms 

Jun 26, 2025, 12.31 AM IST 

Cuttack: National Human Rights Commission (NHRC) has sought further information from 

the Rayagada SP in connection with the death of a 32-year-old pregnant woman due to 

alleged medical negligence two days after release from judicial custody on Jan 12, 2023. 

The commission, in a communication on June 24 this year, referred to a complaint filed 

by Jeypore-based advocate Anup Kumar Patro on Jan 14, 2023. The complainant alleged 

the woman, who was nine months' pregnant, was arrested during a protest and 

subsequently denied adequate medical care. He sought NHRC's intervention, citing grave 

violations of her human rights. 

Following earlier directions, NHRC had received and reviewed preliminary reports 

submitted in the matter. According to the jail health screening report dated Dec 27, 2022, 

the woman was 36 weeks' pregnant and suffering from hypertension, with a recorded 

blood pressure of 150/100 mmHg. She had been prescribed amlodipine, a medication for 

high blood pressure. 

The post-mortem report noted no external injuries but indicated ante-mortem 

haemorrhage in the brain, suggestive of a puerperal stroke — a known complication of 

pregnancy-related hypertension. Uterine changes suggested recent childbirth. However, 

the commission observed that the post-mortem report was partially illegible, and the exact 

cause of death had not been clearly established. 

A medical expert on the NHRC's panel, upon reviewing the available documents, 

concluded that it remained unclear whether the woman had received appropriate 

treatment during custody. The expert requested the complete set of medical treatment 

records along with a legible copy of the post-mortem report to arrive at a definitive 

conclusion. 

In light of the findings, NHRC has directed the Rayagada SP to submit the required 

documents within four weeks. The commission has warned that failure to comply will 

invite coercive action under Section 13 of the Protection of Human Rights Act, 1993. The 

case has been scheduled for further hearing after four weeks. 
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Free Press Journal 

NHRC Takes Suo Motu Cognisance Of 3 Custodial Deaths In 2 Days In Varanasi Jail 

Reportedly, a male doctor and a female prisoner lodged in the District Jail died due to 

illness, whereas another lodged in the Central Jail of Varanasi died due to a heart attack. 

https://www.freepressjournal.in/india/nhrc-takes-suo-motu-cognisance-of-3-custodial-

deaths-in-2-days-in-varanasi-jail 

FPJ News Service Updated: Wednesday, June 25, 2025, 04:27 PM IST 

The National Human Rights Commission (NHRC), India, has taken suo motu cognisance 

of a media report revealing the death of three prisoners in custody of the state in Varanasi, 

Uttar Pradesh, one after the other on 15th and 16th June, 2025. Reportedly, a male doctor 

and a female prisoner lodged in the District Jail died due to illness, whereas another 

lodged in the Central Jail of Varanasi died due to a heart attack. 

The Commission has observed that the contents of the news report, if true, raise serious 

issues of violation of human rights. Therefore, it has issued notices to the Director 

General, Prisons and the Commissioner of Police, Varanasi, Uttar Pradesh, calling for a 

detailed report on the matter within two weeks. 

The report is expected to include the inquest and post-mortem examination reports, along 

with initial health screening reports of all three prisoners as well as the magisterial enquiry 

reports. 
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Hindu 

NHRC seeks report from U.P. over custodial deaths in Varanasi jail 

Commission issues notices to DGP (Prisons) and Varanasi Police Commissioner after 

three inmates die within two days; asks for post-mortem and magisterial inquiry reports 

https://www.thehindu.com/news/national/uttar-pradesh/nhrc-seeks-report-from-up-over-

custodial-deaths-in-varanasi-jail/article69736744.ece 

Published - June 25, 2025 09:31 pm IST - New Delhi 

The Hindu Bureau 

The National Human Rights Commission (NHRC) on Wednesday (June 25, 2025) issued 

a notice to the Uttar Pradesh government over the reported deaths of three prisoners 

lodged in Varanasi jail. 

According to initial reports, the deaths occurred on June 15 and 16, 2025. The deceased 

include two male inmates and one female inmate, who allegedly died due to illness and 

heart-related complications. 

Observing that the incident raises serious concerns regarding the violation of human 

rights of prisoners in custody, the Commission has issued notices to the Director General 

of Prisons and the Commissioner of Police, Varanasi, calling for a detailed report within 

two weeks. 

The report is expected to include inquest and post-mortem examination findings, the initial 

health screening records of all three deceased prisoners, as well as the relevant 

magisterial inquiry reports, the NHRC said. 
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Jagran 

जेल में तीन मौत पर NHRC गंभीर, डीजी कारागार से मांगी ररपोर्ट; 48 घंरे् के भीतर एक कैदी व 

दो बंददयो ंकी मौत से गंभीर हुआ मामला 

कें द्रीय कारागार और जिला िेल में 48 घंटे के भीतर तीन बंजिय  ंकी मौत मामले का राष्ट्र ीय मानवाजिकार 

आय ग (एनएचआरसी) ने मीजिया ररप टट्स के आिार पर स्वत: संज्ञान जलया है। इस संबंि में महाजनिेशक 

िेल और पुजलस कजमश्नर वाराणसी से एक सप्ताह में जवसृ्तत ररप ट् मांगी है।  

https://www.jagran.com/uttar-pradesh/varanasi-city-nhrc-serious-on-three-deaths-in-jail-

sought-report-from-dg-prison-40002928.html 

By Vinay Saxena Edited By: Vinay Saxena Updated: Wed, 25 Jun 2025 09:52 PM (IST) 

िागरण संवाििाता, वाराणसी। कें द्रीय कारागार और जिला िेल में 48 घंटे के भीतर तीन बंजिय  ंकी मौत 

मामले का राष्ट्र ीय मानवाजिकार आय ग (एनएचआरसी) ने मीजिया ररप टट्स के आिार पर स्वत: संज्ञान जलया 

है। इस संबंि में महाजनिेशक िेल और पुजलस कजमश्नर वाराणसी से एक सप्ताह में जवसृ्तत ररप ट् मांगी है। 

कें द्रीय कारागार व जिला िेल क  एनएचआरसी का न जटस प्राप्त भी ह  चुका है। राष्ट्र ीय मानवाजिकार आय ग 

ने िेल और पुजलस के ि न  ंही उच्च पिस्थ अजिकाररय  ंसे जवसृ्तत ररप ट् में जिवंगत कैिी 45 वर्षीय कुमार 

उर्् रामकुमार, मजहला बंिी 70 वर्षीय कलावती िेवी व 50 वर्षीय बंिी िॉ. वेंकटेशन मौआर की प्रारंजभक 

स्वास्थ्य िांच ररप ट्, प स्टमाट्म ररप ट् व मजिस्टर ेट िांच की ररप ट् शाजमल करने क  कहा है। 

राष्ट्र ीय मानवाजिकार आय ग (एनएचआरसी) ने न जटस में बीते 15 और 16 िून क  कें द्रीय कारागार में कैिी 

की हृियाघात से मौत व जिला कारागार में जनरुद्ध ि  बंजिय  ंकी बीमारी से मौत पर गंभीर जचंता िताई है। 

आय ग का मानना है जक समाचार ररप ट् की सामग्री सत्य है त  यह मानवाजिकार  ंके उलं्लघन का गंभीर 

मुद्दा बनेगा। 

सेंटर ल िेल के कारापाल अखिलेश कुमार ने बताया जक कुमार उर्् रामकुमार क  हृिय संबंिी बीमारी पहले 

से थी। उसका िेल में िाखिल ह ने से पूव् से इलाि भी चल रहा था। जिला कारागार के अिीक्षक सौरभ 

श्रीवास्तव ने बताया जक ि न  ंही मौतें अचानक तेि बुिार आने के बाि उपिी िुश्वाररय  ंके कारण हुई थी।ं 

बजलया में सीएचसी अिीक्षक रहे िा. वेंकटेशन मौआर क  एंटी करप्शन टीम ने ररश्वत लेते रंगे हाथ पकडा 

था। उनकी मौत पर पररिन ने िेल प्रशासन पर इलाि के बिाय संवेिनहीनता का आर प लगाया था। 
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